IN THECCENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABA

AT [YDERABAD

0.A.No0, 883/96 Date of Order

BETWEEN 3

K.Seshi Reddy .o Applicant

AND

1. Chief General Manager,
Telecom, A,P.,Circle, Hyderabad,

2, Sri M.,Venkoba kao,
Sub Divisional Engineer,
(Telecom), O/c General
Hanager, Hyderabad

Telecom District. .+ ReSvonden

Counsel for the Applicant «s Mr,K,Lak

Counsel for the Respondents es Mr,N,R,D

CORAM3

HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMV.)
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3 26,7.96
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shminarasimha

evraj

X Cral order as per Hon'ble Shri R,Rangarajan, Mamper (Admn,) X

_ Heard Mr,K.Lakshminarasimha, learned couns
the applicant and Mr,N,.,R,Devraj, leamed standing

for the respondents,

2. . The applicant filed 0.A,1503/93 praying fg

el for

counsel

ra

direction to the resporndents to remove the anamolly in

pay fixation arising outof letter dated 11.,7.90

of the material paper in that OA) issued by depar

LY

Telecom and stepup thetr pay equal to shetr junid:

Sri M.Venkoba Rao with all consequential benefits

3. That OA was disposed of with the following

b—

page 20
tment of

r

obergation:
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#B\Mo order was reqguired in that OA as the respordents
themselves have given suitable instruction in thils
connection in the office letter dated 10,2.94.] The

above mentioned observation reads as belowsz—

"At the time of hearding Sri N.V.Ramana, leanned
standing counsel for respondents produced g copy
of letter dt, 2,5.1994 bearing No,49-1/94-FAT, .
As per the said letter R-2 was directed to [get
the 0A,1503/93 withdrawn filed in CAT by the
applicant herein to remove the anamoly in pay
arising out of grant of advance increments|in
the light of the instructions contained in|letter
at, 11,7,1%90 as the Government has decided to
step up the pay of all officers in all such
cases, A direction was also given in the $ame
letter to R-2 to step up the pay of the appli-
cants concerned as per the instructions comtained
in office letter No.4-24/90-PAT dt, 10.2.1994,

In view of the above submission, it is obvious
that the respondents hgve decided to grant|the
relief as prayed for and hence there is nothing
left for adjudication®,

4, However, the applicant submits thet his c§se for
Stepping up of pay on pay’with Sri Venkoba Rao (R-2 in this
OA) has been rejected by the impugned order No, {A/ACB/

19~68,/94-95/IV/RTTC dated 17.1.96 (A-1).

5. _This Oa is filed for_sgtting as;de ;he imgugngd order
dated 17.1.96 and for a consequential relieflthat his pay
should be stepped up on par with Sri Venkoba Rap, From the
relief as prayed for in this QA it isAevident that this
relief is same as the relief prayed for in OA.15D3/93
disposed of on 31.1,95, 1In the said order dt. 3[.1,95

the rgspondegts themsélves‘has stated that R-2 wgs directedr
to step up th? pay of the éppliéénF.COncerned‘aS per tpe
instructions contained in #ﬁe of fice letter datefd 10,2,94,

Hence there is no doubt that the respondents waf to implement




the direction given in the letter dated 10,2.94,

6. The impugned order noWw quoted does not ta
the judgemejt in OA,1503/98 decided 05 31,1,95,
impugned letter also does not talk of anything a}
direction as given in letter dated 10,2,94, Hend
to be held thatthe reply is not only vague but ¢
also e conStrudedas a reply without knowing the
0A,.1503/93, The applicant whgn he goﬁ a copy of
le;ter aated 17,1.96 he should have brought to ¢t
the concerned authorities in regard to the judge
0A,1503/98 and requested the authorities to impll
directions as given in their letter dated 10,2.9
applicant did not take that course of action*but
OA praying the same relief as was prayed in OA,l
tha; view Fhis OA is not maintainable, However,
is at liberty now to file a fresh representatiox
quoting the judgement in OA.1503293 and asking {
that basis, If such a representation is receivg
same should be disposed of within 2 ‘opths from
ipt ©

W !

Ieply/given to him he may take steps as permitt

rece f that representation. If he iS aggrid
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7o The OA is disposed of accordingly.

Dated : 26th July, 1996

)

( Dictated in Open Court )
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